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Final Decision : Dismissed

Judgement

1. The learned counsel for the appellant submitted that the sole appellant
R.Rangaraj had died on 04.10.2012, leaving behind the respondents 4

and 5 and their guardian Jothilakshmi as surviving legal representatives. Further,
the learned counsel submitted that the respondents 4 and 5 have

attained majority and that they have also filed petitions in the connected Appeals
in A.S.Nos.832 and 833 of 2010 to declare them as major and

to discharge their guardian, which were also allowed by this Court.

Further, the learned counsel submitted that the legal representatives of the
deceased appellant R.Rangaraj, had instructed him to withdraw the first

appeal for the reason that the dispute between the parties was settled and that a
joint memorandum of compromise dated 08.10.2017 was also

filed in A.S.No.833 of 2010 today i.e., 31.10.2017. In these circumstances, the
learned counsel sought the permission of this Court to withdraw

the Appeal and has also made an endorsement to that effect.

2. In view of the same, the Appeal stands dismissed as withdrawn. No costs.
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Connected miscellaneous petition is closed.
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